719

BEFORE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
Original Application No. 530 of 2023

IN RE:
Anuj Kumar ... Applicant
Versus
State of Uttarakhand & Ors. ...Respondents
INDEX
Sr. Particulars C/fee Pages
No.
1. |Additional Reply on behalf of
Respondent No. 7 & 8 supported by 1-5
affidavit.
2. Annexure R/1:
Copy of WPPIL No. 154 of 2017 filed
by the Original Applicant herein 7 -36
along with his brother before
Hon’ble High Court of Uttrakhand.
3. Annexure R/2:
Copy of order dated 23.02.2022 in 37
WPPIL No. 154 of 2017.
4. Annexure R/3:
Copy of memo of parties filed before 38
civil judge in 2019.
Respondents

Delhi
Dated 19.03.2024

Moz

Manish Jain & Vikash Kumar Verma
Advocates for Respondents
Chamber No. 222, Civil Side,

Tis Hazari Courts, Delhi — 110054
Email: manish.bkO9@gmail.com
9911092646, 7042983890


MANISH JAIN
Typewriter
1 - 5

MANISH JAIN
Typewriter
38

MANISH JAIN
Typewriter
7 - 36

MANISH JAIN
Typewriter
37

MANISH JAIN
Typewriter
19.03.2024


720

PRINCIPAL BENCH, NEW DELHI
Original Application No. 530 of 2023

IN RE:

Anuj Kumar ... Applicant
Versus

State of Uttarakhand & Ors. ...Respondents

Additional Reply on behalf of Respondent No. 7 & 8

Most respectfully showeth:

1. That the answering respondents have filed this additional

reply in continuation of reply filed on 26.02.2023 along with

some other relevant documents annexed herewith.

2. That the present applicant and his brother are habitual

litigants and local residents of the area answering

respondent's industry is situated.

3. That elder brother (Bhai), Nirdosh Kumar S/0 Richpal
Singh resident of Kehda Village, Tehsil — Laksar, of the

present applicant had filed Public Interest Litigation (PIL)
before the Hon’ble High Court of Uttrakhand at Nainital vide

WPPIL No. 154 of 2017 against the answering respondents.

Annexure R/1: Copy of Petition WPPIL No. 154 of 2017

(M/B).



721

4. After long proceedings, finally the Hon’ble High Court of
Uttrakhand at Nainital found and orally remarked that
Nirdosh Kumar is using PIL for his personal benefit and
using PIL as blackmailing tactics/tools to answering
respondents that cannot be done. When the Hon’ble High
Court of Uttrakhand was inclined to impose heavy penalty
then elder brother of the applicant withdrawn his bogus PIL
vide order dated 23.02.2022 in WPPIL No. 154 of 2017.
Annexure R/2: Copy of order dated 23.02.2022 in WPPIL
No. 154 of 2017.

5. It is pertinent to mentioned here that elder brother (Bhai)
Nirdosh Kumar of the present Applicant was contractor of
“Loading Sugar in trucks from all godowns” in 2017 (page
no. in present compilation) and had taken advantage of
being localized and was using Blackmailing tactics to

enhance the loading rates (page no. in present compilation).

6. It is also relevant to submit that in 2019 present Applicant
and his two brothers namely Ravinder & Nirdosh Kumar all
are sons of Richpal Singh filed civil suit before Civil Judge,
Laksar. Memo of parties clearly established relation between
Applicant and Nirdosh Kumar.

Annexure R/3: Copy of memo of parties filed before civil

judge in 2019.
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In view of the above stated facts and circumstance the prayer
clause has no merits hence OA deserves dismissal with
exemplary cost which discourage bogus litigation.

It is prayed that this Hon'ble Tribunal may be pleased to
dismiss the Original Application and thus render\justice.

p—

Respondents

Delhi

Dated 19.03.2024 L e
/‘

Manish Jain & Vikash Kumar Verma
Advocates for Respondents
Chamber No. 222, Civil Side,

Tis Hazari Courts, Delhi - 110054
Email: manish.bkO9@gmail.com
9911092646, 7042983890
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BEFORE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
Original Application No. 530 of 2023

IN RE:
Anuij Kumat ... Applicant
Versus
State of Uttarakhand & Ors. ...Respondents
AFFIDAVIT

I, S. P. Singh S/0 Late Shri Hukum Singh Age 66 Authorized
Representative Office/at R.B.N.S Sugar Mill Pvt. Ltd & R.B.N.S
Distillery Pvt. Ltd, Shekhpuri, Laksar, Uttrakhand - 247663, presently at
Delhi do hereby solemnly affirm and states:

1. That deponent is serving as General Manager - Unit Head - of
Respondent No. 7 and 8. As such, well conversant with the facts
of the case as per the records available and competent to swear this
affidavit being authorized through board resolution dated
20.10.2023. Copy of board resolution dated 20.10.2023 already

on record.

2. That the statements of facts in the accompanying additional reply
are true to my knowledge and/or are true to the records of the
case/ Respondent No.7. Rest of the statements are in the nature of

submissions to this Hon'ble Tribunal on the basis of advice

received and believed to be correct.
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3. That the annexures to the accompanying reply are true copies of

the respective certified copies/original.

4. That the statements made above are true and correct to the best of

my knowledge and belief and nothing material has been concealed

therefrom.
/ /Q ’ ’
BN
p ¥ (@““’ —
gy o DEP@WNENT
- T | TEM twmew
o™ VERIFICATION: 18 MR 202
Verified at Delhi on this ......... day of March, 2024 that the

contents of my above affidavit are true and correct to my knowledge

and no part of it is false and nothing material has been concealed

therefrom.

<o ' s : DERONENT
=751 No. 3612 \ /
VIJAY LAK ,'.v

# | APP_by DelhiHigh Court
Perind 284-2022
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(7 Annexure R/1

IN THE HON'BLE HIGH CouRry or UTTARAKHAND AT

NAINITAL
......... RITOTIT, (M/ 1)

e Constitution of India)
District- Haridwar

(Under Avtiele 220 0f 1]

Nirdosh Kumar, Son of Shri Richpal Singh,
Resident of Village Kehda, Pargana- Manglore, Tehsil - Lerpesyn

aged about 32 years,

/. Distriey -l~~1m'idwm‘, Uttar

akhand - 249408
Xy 1]
20303 ‘
G/ ¥ o
4 % ;‘; ............ Petitioner
P2ty
Versus
o(:\\“ n.,:‘
;***7 [3571. State of Uttarakh

»&& e tda

and &irough Chief Secretary, Secretariat at
Dehradun, o

_2. District magistrate Haridwar, District — Haridwar,

3. Central Pollution Contro] Board. Parivesh Bhawan, CBD-

cum-Office Complex East Arjun Nagar, DI
et

) C&g ) \‘DBOMd, 29/20,Nemj Road, Dehra
W (e 248001, 'l‘hrough its Secret
Se& sbS: M/S RBNS Sugar Mills,

) \Lv‘p\\,,\\>Laksar, District- Haridwar,

dun, UttarakhandPincode-
ary. :
Main road, post office /Tahsil-

Laksar, Uttarakhang - 247663
. l e»g/ through its Genera] Manager.,

i . i “
VA @ G Nosar Rl O Fond b gomn Respondents
< PQ. \M\YM /\’L’ [‘;J-(Lw*‘%"'( \.‘f—ﬁCPYA

A\M\«—mj WU« Lot v ) lj}"‘)blkﬂ\(ﬁ/
To, B

The Hon’ble the Chief Justice a

nd his other companion
Judges of the aforesaid Court,

The humble writ petition of the above n

most respectfully showeth as under.

amed petitioners

That the petitioner is a villager and local resident of Village
Kehda, Pargana- Manglore, Tehsil - Luxar, District -

Haridwar, Uttarakhand - 249408. The petitioner is a public

[ o,
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INTHE HON'BLE HIGH COURT OF UTTARAKHA ND
‘ ~ AT NAINITAL

SECOND RECALL APPLICATION NO OF 2019
ON BEHALF OF RESPONDENT NO. 5
IN

Writ Petition P.LL. No. 154 of 203 7(M/B)
Under Article 226 of the Constitution of India

ﬁiﬁtﬁei«ﬁaﬁdwn r

Nirdosh Kumar $/0 Shri Richpal Singh, (Male Aged about 33
years), R/o Village Kehda, 1?‘3{*%&11&%&4&@}@%, Tehsil-Laksar,
i}isirimwﬁari{iwar’ Uttarak] _&ﬁd&ﬁﬁ%ﬁiﬁg

..... Petitioner
VERSUS

1. State of Uttarakhand through Chief Secretary, Secretariat
at Dehradun.

‘2. District Magistrate Haridwar, District-Haridwar.

3. Central Pollution Control Board, Parivesh Bhawan, CBD.
Cum-Office Complex East Arjun Nagar, Delhi-1 10032,
India, Through Its Q&ﬁiﬁmﬁ

4. Uttarakhand Environment Protection & Pollution Control
Board, 29/20, Nemi Road, Dehradun, Utta akhand, Pin
Code-248001, Through its Secretary.

5. M/S RBNS Sugar Mills, Main Road, Post Office/T ehsil-

ﬁ Laksar, ﬁi&i@‘iﬁ-&%&&rﬁs{%&%&g Uttarakhand-247 663

ough its General Manager.
6. Nagar Palika Parishad 1.ak

Officer --veen . Respondents
To,

¢ through its Executive

The Hon’ble Chief Justice and his other companion

Judges of the aforesaid Court.

10
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The humble application of the above named

Respondent no. 5 most respectfully showeth as under:-

L. That for the facts and reasons stating in the

accompanying affidavit, it is most respectfully prayed

that this Hon'ble Court may graciously be pleased recall

its Order dated 02-07-2018 passed in W.P.P.LL. mo.
154 of 2017 and pass appropriaie Order accordingly by
allowing this Second Recall Application, otherwise
applicant shall suffer irreparable loss and injury.

PRAYER

Tt is, therefore most respecifully prayed that this
Hon’ble Court may graciously be pleased recali its
Order dated 02-07-2018 passed in WP.P1L. no. 154 of
2017 and pass appropriate Order accordingly by
aﬁowing this Second Recall Appﬁcaﬁon, otherwise

applicant shall suffer izrepar_z:bg loss and injury.

Bated:-IOMaX,_Z{}IB
Place:- Nainitai NAVNEET KAUSHIK
: ADVOCATE
Counsel for the Respondent no.5

=<

11
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IN THE HIGH COURT OF UTTARAKHAND
AT NAINITAL

- AFFIDAVIT
IN i
SECOND RECALL APPLICATION NO...... OF 2019 ;
ON BEHALF OF RESPONDENT NO. 5 ;'

IN

Writ Petition P.1.L. No. 154 of 2017 (M/B) :
(Under Article 226 of the Constitation of India)
District-Haridwar

Nirdosh Kumar S/o Shri Rlchpal Singh, aged about 33 years,
R/o Kehda, Pargana-Manglore, Tehsil-Laksar, District-
Haridwar, Uttarakhand-249408 rmeeeaeeeeeneoetitioner

Versus

»”

State of Utiarakhand through Chief Secretary, Secretariat at
Dehradun & others venesoseseeseenes Respondents

| Affidavit of Vakil Ahmad aged

about 44 years, S/o Shri Mohd.

| Yamin Manager (Legal) Rai

Bahadur Narain Singh Sugar
LMmills Ltd. Laksar, District

}‘(/ . Haridwar. %

DEPONENT

ponent named above do hercby solemnly

1- That the deponent is posted as Manager {Legal) of the
petitioner company and is authonzed fo file present
affidavit on behalf of pefitioner company as such he is

well acguainted with the facts and circumstances

deposed in the present affidavit.
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wated WPPIL sceking the relief as

clause of said WPPIL.

ated in the prayer

That the above S sated WPPIL came uwp of hearing
before this Hon'ble High Court on 02-07-2018 and prior
to that the answering Respondent no. 5 had already filed
their Counter Affidavit in the above stated WPPIL
stating on oath the conduct of the petitioner that how he
has utilized the above stated WPPIL for the purpose of
blackmailing the Respondent no.> and purely as an act
of vengeance after the contract of loading unloading of

sugar was taken away by Respondent no.> 5 from him.

_ That on 02-07-2018 when the above stated P.LL. came

A
=%

up for hearing hefore this Hon'ble High Court, this
Hon'ble High Court on the basis of the consent Order of
Uttar Pradesh Pollution Control Board Year 2002 dated

12-02-2002 (Annexurc No.2 to the PIL), which was an
Order passed by U Pradesh Pollution Control Board

although the State of Uttarakhand was established on

09-11-2000, but probably due to the fact that

Uttarakhand Environmental Protection and Pollution

come into the existence at that
e said Order was passed by Uttar
tesh Pollution if{}ﬁzm% Board, passed the di rection
construct the drain from its
n within four weeks from

%

g L R T o g
was the condiion no.L= iy the consent

13



answering deponent in this regard respectnnly
states that the Respondent no.5, which is a Sugar Mill

has to obtain consent Order from the State Pollution

| Control Board every year to run the Sugar Mill and

afier the vear 2002 more specifically speaking that after
the mmmi Order of 12-02-2002 in any of the consent
Orders issued up till year 2018-19, the said Condition
no.14 of 12-02-2002 was not included by the Pollution
Control Bo

|, because of the reason that in the year
2002, when the said consent Order was passed
extremely less equipments were used for the purpose of
pollution control, but now the effluent are being treated
by the process of bio-methanation followed by multi-
effect evaporator then to Condensate Polishing Unit
(CPU) and the residual thick effluent is mixed with the
Press mud for Bio-composting and it is being
distributed to the Sugar Cane Farmers and today the
Respondent no. 5 is running the distillery on zero liquid
discharge as per the direction of Uttarakhand
Environment Protection & Pollution Control Board
(UEPPCB) and further as per the direction of CPCB,
Respondent ﬁ{iﬁ have installed mass-flow meters on
the pipelines, online monitoring system and Multi-jet
web cameras of 360°, which are directly connected to
CPCB server as per the directions of CPCB.

That further, why in the consent Orders, which are
being issued every vear to the Respondent no. 5, there

is no mention of condition no.14 of 2002 consent order
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g gliso because of the fact that the Respondent no.5,
which runs a Sugar Mill and a Distillery Unit are

dieeciiy connected 1o online mentoring of CPCB Server

by woay of multi-jet web cameras and as they are
running on zero liquid discharge, therefore the need to
construct any drain from premises of Respondent no.5
<o elsewhere was not at all required in the consent
Orders being issued by a State Pollution Control Board
(UEPPCB) or in the direction of CPCB issued from

iime to time.

7- That having said that Respondent No.5 respectfully
states that still after the Order dated 02-07-2018 was
passed by this Hon'ble Court, they conducted the survey
of the existing Nala of Laksar Town, which runs
through the premises of answering deponent and
thereafter runs through various agricultural fields of

various farmers and in the land of Indian Railways,

when it crosses the railway line and thereafter meets

Hadwaha drain and it was found by Respondent no.5,

during the said survey and after obtaining the map from
Revenue Authority (Chakbandi Authorities), it was
revealed in the Map that there exists no drain from

 drain.

aksar town, which goes on to meet Hadw:

{- That the 1a

record of Village

t that there exists no drain mn the revenue

(Respondent No.5 18 situated in
Village-Khera and Village-Simli) is further supported
2015 passed by A.S.J. 11V

by the Judgment fated 13

s

vide its order dated 12-05-2015 passed in Criminal

|5
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sion no. 223 of 2015, which is annexed as

er

Annexure ‘xs:}i’? in the above stated WPPIL.

9. That fusther when the Respondent 1.5 conducted a
survey that how a new drain can be constructed from its
Mill premises to Hadwaha drain. It was found that the
same is not feasible as the drain has to be taken from
agricultural fields of various farmers of Village Kchda,

Simili and Akoda.

1. That thereafter the respondent no.5 further carried out the

survey that whether it is possible to construct a pacca

i of the existing drain running from Laksar town to
Hadwaha drain, it was found that the same is also not
feasible in view of the fact that this drain also runs
through Agricultural fields of various farmers of Village-

Simii. Village-Khera and Village-Akoda and none of the

farmers are prepared that the drain running through their

agricult fields be constructed pacca and even a

mention to this to them made them furious ‘and thﬁy

11.That another hurdle in constructing the existing drain

into a pacea drain is the fact that this drain runs through

tand of Indian Railways and the Indian Railways will

this permission to consiruct

the ends of Respondent

16
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satd hoedles i the mind of PM ution Authorities, afier

vear 2002, 16 consent Orders have been passed by the
Suate Pollution Control Board, but none of them have
included the condition in the form of condition no.14,
which was therein consent Order of 2002. However the
factory has constructed about 500 Mtrs. Pacca drain in
the factory premises.

§ 3. That further, it is worthwhile to bring it to the knowledge
of this Hon'ble Court that the Petitioner is pursuing the

4
Pl

wesent WPPIL for his vested interests, but during the

e

survey it was found that it is not in the interest of the
farmers of the area to make the existing drain running
from Laksar Town to Hadwada drain as a Pacca drain, as
the farmers from whose agricultural fields, the said
drains passes ?i%@a%}%.zgh takes the water of the said drain for

agricultural purposes.

14-That with the above stated averments petitioner preferred
a recall application hefore this Hon'ble Court with a
orayer to recall its Order dated 02-07-2018 ‘passed in
WPPIL No. 154 of 2017 and the said recall application
was numbered as 12112 of 2018, but the said recall
application was dismissed vide order dated 23-10-2018.
True copy of the order dated 23-10-2018 and Order dated

02-07-2018 are annexed as ANNEXURE NO.1 1o this

2 E Rt

15.That the Petitioner after the dismissal

ication, once again ined

ed 02-07-2018 2

the Order

application

17
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fedpondent no.3 be permitted to construct
BT R :’&ww 1and of the Railway, so that the Order
passed by Hon'ble High Court can be complied with, but
41l date no permission has been granted by the Railway
Authorities in this regard. True copy of the Application
dated 30-10-2018 before Divisional Railway Manager,

Moradabad Division, Moradabad is being filed herewith
and marked as ANNEXURE NO. 2 to this Affidavit.

A

16-That further in this regard, the Respondent no.5 has

written to the District Magistrate, Haridwar that

drain/nalla flowing through the Mill premises be: shifted

elsewhere as severe loss is suffered by the Mills, because
of the said drain vide their letter dated 11-12-2018. True
copy of the leter dated 11-12-2018 is being filed
herewith and marked as ANNEXURE NO.3 to this

Affidavit.

i’?«»ﬂw% on the said letter a reply was given by the Executive
Officer, Nagar Palika, Laksar, District-Haridwar that the

drain running through the Mill is the main drain of the

[aksar Town and the mi&m water discharge

through the said drain and there is not alternate of the

said drain, therefore it is not possible to shift !

drain at any other place. True copy of the reply
12-18 is annexed as ANNEXURE NOA4

18-That after th
4 reminder to Divi
,Q icion-Mors

of M%%mw% -




Wﬁﬁ Sand, bt Glt date onee again no permission has been
granted to the deponent in this regard. True copy of the
tetier dated 15-02-2019 is being filed herewith and
marked as ANNEXURE NO.5 to this Affidavit.

$9-Tha the deponent respectfully submits. that when they
&ied 10 construct the permanent drain in order io comply
ke Order dated 02-07-2018 of this Hon'ble Court as they
had been trving to do in the past, but once again the
WVillagers of Village-Khera stop the workers of the Sugar
MGl of Respondent no.5 fo do the said work and in this
recard letter dated 12-03-2019 was written by
Respondent no.5 to the Village Pradhan, Khera. True
copy of the letter dated 12-03-2019 is being filed

herewith znd marked as ANNEXURE NO.6 to this

Affidavit.

20-That the Respondent No.5 respectfully states that in the
meanfime in continuation of his callous activities,
petitioner has filed a contempt peﬁﬁon against the
District Magistrate, Haridwar and Respondent no.5
through its General Manager Sri Ajay Khandelwal and a
notice in this resard has been issued to the Respondent
10.5 in confempt petition no. 75 of 2019.

21-That further on one hand without any thyme and

el BT

Respondent 110.5 is being harassed by the BPeip
the garh of Order dated 02-07-2018 and Ondez, w0 '
virtually impossible 1o comply from the

-2
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¢ Lm0, Which has been filed by the

Mt the Order dated 02-07-2018 complied.

® is most respe ctiully prayed that in the interest of

Hon'ble court may graciously be pleased

Urder dated 02-07-2018 passed in WPPIL.

7 and pass appropriate Order accordingly

15 Second Recall Application, otherwise

- shall suffer irreparable loss and injury.
VERIFICATION

named above do here by declare that the

no. I of this affidavit and those of para

J of the Af f“ dwzi are true to

and  those Gf para no.

i w # : \;-%w?‘ x’:‘* : ", . o 8 5
= PRIN TR . gﬁx’ ) -~ of the
&< matler of record and those of para
- ’ of the Affidavit are

zad advice which ] believe to be true and no part

¥

i nothing material has been concealed there in.

ELPUSGOD DEPONENT

Kaushik, z&d&@"c}c&i@, High Court of

do hereby declare that the person

L alleging himself to be deponent is

I papers produced %}’%: hm Iam




mmmw DETOTC 1w wun
%“_‘,“A M 1’“"‘\1 by the depon ent who has been

w the M?@rmid Advocate.

examining the deponent that

sfied myself by
affidavit which

1 have satist
ontents of this

e has fully “understood the ¢
'and explained to him by me.

o heen read ove
Oath Commissioner

5

L
i s S i

21
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Speed Post
B-1901 98/NGRBA(RG)/CPCB/DistiHery/4/2016~I7 Jo2 T Nov 30, 2017
To,

.M/s Rai Bhadur Narain Singh Sugar Mills Ltd (Distillery Division)
Laksar, Distt.- Haridwar, Uttarakhand
Uttarakhand

DIRECTION UNDER SECTION 5 OF THE ENVIRONMENT (PROTECTION) ACT,
6

WHEREAS, the Central Government hag notified the standards for discharge of environmental
pollutants from various categories of industries under the Environment (Protection) Act,1986 and
the rules framed there under: and

WHEREAS, the Ministry of Environment & Forests, Govt. of India, vide notification
S.O0.157(E) of 27.02.1996 has delegated powers vested under Section § of the Environment
(Protection) Act, 1986 (29 of 1986) to the Chairman, Central Pollution Control Bourd (CPCB), 10
issue direction to any industry, Municipal Corporation, Municipal Councj I, Cantonment Board to
any local or other Authority for the violation of emission and effluent standards notified under
the Environment (Protection) Rules, 1986; and

WHEREAS, M/s. Rai 8hadur Narain Singh Sugar Mills Ltd (Distillery Division) Uttarakhand
(hereinafter referred as ‘the Unit") is involved in the production of extra neutral alcohol and
rectified spirit using molasses as raw materia] and;

TR ST X
i

WHEREAS, the unit was inspected by the officials of Centra] Pollution Control Board (CPCB)
Delhi, 26.12.2016 and during inspection, the unit was found closed. Iy

WHEREAS, CPCB issued direction dated June 02, 2017 Under Section 5 of Environment
Protection act, 1986 to the unit to comply the following;

; L. The unit shall submit following reports duly validated by reputed institutions like National
Sugar Institute, Kanpur, Vasantdada Sugar Institute, Pune and IITs to CPCB and UEPPCR
| within 60 days:

M/s Rai Bhadur Narain Singh Sugar Mills Ltd, (DistiHery Division) Page 1

“giEY e Trﬁ 3T TR, feeli-110032

Parivesh Bhawan, East Arjun Nagar, Delhi-110032




744

a)  Assessment of the manufacturing technology for generation of spent wash and ZLD
adequacy assessment of system comprising of Biomethanation, RO, MEE,
composting/incineration system and steam availability, etc.

b)  Water audit and mass balance reports to establish spent wash generation rate,

c)  Action Plans io achieve Zero Liquid Discharge(ZLD),

d)  To restrict lined effluent storage capacity to 30 days, and

e)  Assessments of availability of press mud, compost yard, composting process, sell of
compost and compost quality.

The unit shall install mass flow meters with totalizer at inlet of ROs/MEE, outlet of MEE

and to make arrangement for continuous online transmission of spent wash flow

measurements (namely Weak Spent Wash, Strong Spent Wash)/web camera data of Spent

Wash generation, concentration & MEE operation by providing linkage to CPCB &

UEPPCB servers within 75 days.

The unit shall identify recipient drains/ rivulets and their u/s & d/s locations in consultation

with UEPPCB for monthly monitoring by industry to ensure ZLD from distilleries within

30 days. The monitoring report shall be submitted to CPCB on monthly basis.

The unit will provide documentary support for procurement/ availability of press mud, sell

of compost and compost quality on monthly basis (by 10™ of every month) to

CPCB/UEPPCB.

AND WHEREAS, fish mortality was reported on July 04, 2017 at Ganga River Ghat at
Shukartal, Muzaffarnagar due to discharge of industrial effluent from Laksar industrial area

Haridwar, Uttarakhand ;and

WHEREAS, on the basis of above observation team from UEPPCB officials carried out
monitoring at Shukratal Ghat along with the relevant locations on 5.07.2017 and following
observations were made;

1.

Shukratal ghat is located on the Ganga river which is named after confluence of river Ban
Ganga & Saloni Rivers meets main Ganga at Bijnor.

River Saloni, Laksar drains meets river Ban Ganga.

The sample was collected from Ban Ganga before meeting Laksar drain and Dissolved
Oxygen (DO) was found to be 7.2 mg/l.

The DO at the Laksar drain near village 1drishpur was found to be 1.6 mg/l and after
confluence with Ban Gangs, the DO of Ban Ganga was 2.1 mg/l.

The DO of the Saloni River was found to be 6.9 mg/| before confluence with Ban Ganga.
The Dissolved Oxygen (DO) of Ban Ganga after meeting Saloni River near Shukratal
Ghat was found to be 3.3 mg/l/

Discharge of coloured untreated & effluent at Shukratal Ghat was report since evening of
04.07.2017, which results in mortality of fishes at the Ghat.

It is observed that D.O. in the River Ban Ganga & Ganga (after confluence of Saloni
River) reduced significantly due to discharge of industrial effluent into Laksar drain.

M/s Rai Bhadur Narain Singh Sugar Mills Ltd,, (Distillery Division) ’ - Page 2
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AND WHEREAS, the team from Uttarakhand Environment Protection & Pollution Control
Board (UEPPCB) has also monitored Laksar drain, Hudwaha drain, River Ban Ganga and the
area of Idrishpur on 05.07.2017 along with M/s RBNS distillery and following observations were
made;

1. The colour of the Laksar drain water down stream of lagoon of M/s RBNS distillery was
appeared yellow in colour, The water samples were collected from the Laksar drain,
upstream and downstream of M/ s RBNS distillery lagoons and the analysis report showed
colour 50 Hazen and 200 Hazen respectively which indicated possibility of illegal
discharge of spent wash into the Laksar drain.

2. It was found that 04 lagoons were completely filled and one lagoon was half filled with
the spent wash.

3. No manufacturing operation in the unit was found.

During inspection maintenance of MEE was under process.

5. Itis observed that overflow/bypass of spent wash from lagoon of M/s RBNS distillery into
Laksar drain could not be ruled out, which resulted into fish mortality of Shukratal Ghat
due to reduced DO concentration in river water.

>

AND WHEREAS, CPCB issued closure direction dated 12.07.2017 . Under
Section 5 of the Environment (Protection) Act; 1986, the unit, M/s. Rai Bhadur Narain Singh
Sugar Mills Ltd (Distillery Division) to comply with the following;

1. To immediately discontinue the practice of discharging of effluent into the nearby drain.
The unit shall inform about the quantity of spent wash stored into the lagoon along with
the time bound action plan to dispose the same before 14.07.2017.

3. To implement the Zero Liquid Discharge (ZLD) action plan, as per the direction of CPCB
& UEPPCB., '

4.  The unit,shall submit adequacy assessment report of the ETP system/up gradation plan
prepared by reputed institution like Vasantdada Sugar Institute, Pune, National Sugar
Institute, Kanpur, IITs etc to CPCB.

AND WHEREAS, the unit vide letters dated 19.8.2017 was examined and following
observations were made;

1. "The unit has full-fledged effluent treatment system to achieve ZLD, the unit has installed
Bio-digester, MEE followed by bio-composting.

2 The unit has informed that they are maintaining ZLD action plan, and the unit is not
discharging any effluents into the nearby river/drain, .

WHEREAS, the members of NSI, inspected the unit dated 18.08.2017 and as per the adequacy
assessment repoit, the basic plant machinery is adequate to cope up with the requirement of
ZLD. Following are the observation made by NSI, Kanpur;

1. The factory has adopted continuous fermentation along with MPR distillation.

M/s Rai Bhadur Narai Singh Sugar Mills Ltd,, (Distillery Division) Page 3
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2. For effluent treatment the factory has adopted Bio-methanated having two Bio-digester,
Spent wash after bio-digester is taken to lagoon and from lagoon, it is sent to MEE where
it is concentrated to 25-30 solid and the condensate is sent to CPU.

3. The unit is using its sludge and boiler ash in bio-composting and land fill respectively.

AND WHEREAS, the unit was inspected by the officials of Ceniral Pollution Control Board
(CPCB), Delhi on 20.10.2017 for the verification of compliance by the unit and following
observations are made during the inspection;

1. The unit has installed mass flow meter with totalizer at the outlet of MEE, However the
unit has placed order for another mass flow meter.

2. The lagoons were found 1/2 filled with spent wash.

3. The unit informed that the spent wash will be used as per their action plan.

AND WHEREAS, CPCB constituted a Three -member committee vide office order dated
27.09.2017 having representative from CPCB, MoEF & CC and NMCG for examination and
recommendation for revocation of the closure direction issued by CPCB; and

WHEREAS, The Three member committee in its meeting held on 16.11.2017 examined the
adequacy report of the unit and recommended that the unit may be allowed to resume operation
along with following recommendations;

1. The unit shall set up an Effluent Quality Monitoring division equipped with all water testing
facilities and with trained staff of Environment background.

2. The unit shall submit the revalidated adequacy assessment report carried out by the institute
which has conducted adequacy of assessment and submit the reports within 45 days after
resuming of operation,

AND NOW THEREFORE, in view of the above observations and in exercise of powers
delegated under Section 5 of the Environment (Protection) Act, 1986, the unit (M/s Rai Bhadur
Narain Singh Sugar Mills Ltd) is allowed to resume its manufacturing operations and shall
comply with the following;

1. The unit shall set up an Effluent Quality Monitoring division equipped with all water testing
facilities and with trained staff of Environment Background.
2. The unit shall install mass flow at the inlet of MEE and provide its connectivity to CPCB

before resumption of the operation

3. The unit shall restrict to its lagoons capacity upto 30 days of spent wash generation.
4. The unit shall provide copy of records of alcohol/rectified spirit production, spent wash

generation (namely weak spent, strong spent wash) details of MEE operations, mass flow
meter readings connected with CPCB server etc. on monthly basis (by 10" of every month)
to CPCB/UEPPCB in the prescribed format (enclosed).

5. The unit shall carry out monthly monitoring of u/s & d/s location of the Laksar drain
through E(P)A recognised laboratory and shall provide the data by 10™ of every month to
CPCB/UEPPCB .

m
M/s Rai Bhadur Narain Singh Sugar Mills Ltd,, (Distillery Division) Page 4
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6. The unit shall use concentrated spent wash: press mud ratio of 1:1.6 and shall provide
documentation support for procurement/ availability of press mud, sell of compost and
compost quality on monthly basis (by 10" of every month) to CPCB/UEPPCB in the
enclosed prescribed format.

7. The unit shall submit the implementation status report of action taken against the
recommendation of adequacy report within 15 days and shall submit the revalidated
adequacy assessment report carried out by the institute which has conducted adequacy of
assessment and submit the reports within 45 days after resumption of operation

In case of default in compliance with the above directions or any other exigencies, CPCB
will be constrained to initiate further stringent action against the Unit, (M/s Rai Bhadur Narain
Singh Sugar Mills Ltd (Distillery Division) in accordance with the provisions of the
Environment (Protection) Act, 1986, without any further notice.

)i
(S. P. Singh Parihar)

CHAIRMAN

o athel

M—_—'—_—W
M/s Rai Bhadur Narain Singh Sugar Mills Ltd., (Distillery Division) Page 5
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Grams : SUGAR LHAKSAR
‘Phones: 01332-254653
Fax: 01332-254655,254460
E-mail:edprbns@yahoo.com

Rai Bakadur Narain Singh Sugar Mills Limited
‘Works : Laksar — 247663 (Distt. Haridwar) Uttarakhand

Ref.No.A/c/1325/Sugar handling Contractors/ b/ 37
Dated: 5.6.17

Sh. Nirdosh Kumar Contractor,
Village- Kehra
Distt- Haridwar

Dear Sir,

With reference to your request and further mutual discussions with you on dated 5.6.17, we wish to
entrust the following jobs of Sugar Handling for part of the season 2017-18 on the following terms
and conditions .

S.No. Particulars of Jobs Rate per Bag (50 kg)

1. _ | Sugar loading from all godowns in trucks Rs.0.60

Terms & Conditions:-

1. The above rates are firm during thé period of contract and no escalation whatsoever be the
reason will not be claimed.

2. You will be responsible for compliance of various statutory requirement like PF/Bonus/
Gratuity and service tax if applicable etc. and rules applicable to the work assigned to you.
In case of any breach of act/ Statutory obligation, you shall be responsible for the same.

3.  You shall be fully responsible for any loss or damage to your workers. In case of
emergency, any compensation/Expenses incurred by the factory shall be debited to you’re
alc.

4. You shall follow all statutory provisions of various Labour Laws like Factory Act, PF &
Bonus Act, Contractor Labour (Regulations & Abolition) Act, etc.

5, If any worker is found iridulging in any unwanted activity like pilferage, damage of any
item, trespassing of prohibited area, appropriate action shall be against you.

6. If any dispute or difference arising under, out of or in connection with this contract shall be
subject to exclusive Jurisdictions of Laksar Courts only.

H.O. Plot No.5, Opp. Indra Palace Building, B-Block, Middle Circle, Connaught Place, New Delhi-1100001.
Ph. 011-41513656 1058 ; Fax 011-41513659 E-mail : rbns@airtelmail.in
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Grams @ SUGAR LHAKSAR
Phonegs: 01332-254853
Fax; 01332~254655,254460

Bemadlyedprons@yahoo . com

Rai Bahadur Narain Singh Sugar Mitls Limited

Works : Laksar — 247663 (Distt. Haridwar) Uttarakhand

y 4% of the amount of bills will be deducted from the bills as security which will be paid to
you after closure of the factory.

8. The above Contract is valid from upto 31.3.18.

9. For any dispute arising out of the contract, the decision of the undersigned shall be final
and binding on you.

10.  You will keep sufficient Palledars with you in your camp engaged from outside which will
be verified by Factory Official on daily basis. In case of Kashmiri Palledars, their identity
cards issued by the Govt. will be checked by Sr. Dy. General Manager (IT & admin) and
photostate of card of each individual will be submitted with him within a week, otherwise
these Kashmiri Palledars will not be allowed to enter in the factory.

11.  During the visit of any Sr. Officer in Godowns, if any discrepancy is found like scattering
of sugar on bags, sugar bags being damaged by Palledars, not using Hassian cloth on sugar
bags during loading, Chattas not covered then penalty of Rs.1000/- will be imposed on you
in one day.

12.  Cleaning of sugar bags from outside, collecting of spread sugar & cleaning of godown’s
floor should be done properly and regularly. Godowns must be neat & clean all the time.

13.  Please sign duplicate copy of this contract in token of your acceptance.

Thanking you,

Yours faithfully,
¥

General’'Manager.

ele-

H.0. Plot No.5, Opp. Indra Palace Building, B-Block, Middle Circle, Connaught Place, New Dethi-1100001.
Ph. 011-41513656 1058 : Fax 011-41513639 E-mail : rbns@airtclmailin :




gy

750

Grams + SUGAR LHAKBAR
Phones: 01332-254653
Fak: 01332-254655,254460
HB-madlsedprbns@yahoo, com

Rai Bahadur Nawain Singh Sugar Mibls Limited

Works : Laksar — 247663 (Distt. Haridwar) Uttarakhand

Ref.No.A/c/1325/Sugar handling Contractors/ Q/ 4
Dated: ©9 .0% 1%

Sh. Nirdosh Kumar Contractor,
Village- Kehra
Distt- Haridwar

Dear Sir,

With reference to your request dated 9.8.17 and further mutual discussions held with you
on 9.8.17 regarding increase of sugar loading rates against contract letter No.737 dated
5.6.17. After considering your request management hereby agree to amend sugar loading
rates for the season 2017-18 as under wef 1.7.17

S.No. Particulars of Jobs Rate for 50 kg sugar
Bag
1. Sugar loading from all godowns in trucks Rs.0.75 v bagp |

Other terms and conditions are remaining same as per our original order.
Thanking you,

Yours faithfully,
i
W,

General ﬂ;anager

H.O. Plot No.3, Qpp. Indra Palace Building, B-Block, Middie Circle, Connaught Place, New Delhi-1100001.
Ph. 011-41513656 1658 ; Fax 011-41513659 B-mail : rhns@airtehmail.in
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Annexure R/2
Oftice Notes, | |
| feports, orders | COURT'S OR JUDGE'S ORDERS ;
OF proceedings ; |
~ ordirections |
. and Registrar's f
order with §
Slgnatures | e |
| WBPIL No. 754 of 3017 |
Shri Sanjaya Kumar Mishra, AC).
_ EShri Narayan Singh Dhanik, J.
f ; Mr. Pradeep Kumar Chauhan,
: | learned counsel for the petitioner.
| ;f "~ Mr. Vikas Pande, learned Standing
g | Counsel for the State of
] | Uttarakhand/respondent no. 1 and 2. |
| Mr.  Navneet Kaushik, learned |
| | counsel for the respondent no. 5,
| f' Learned counse| for the petitioner
| | submits that he wants to withdraw the !
; II writ petition and has filed memo to this /
| jeffect in the Court. The memo of
| | withdrawal is taken on record. f
{ | Hence, the writ petition is allowed |
| [to be withdrawn, . |
| |
, ;
| (N.S. Dhanik, J-) (S.K. Mishra, Ac3.) ,
| 23.02.202?2 |
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